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SHRI INnER 1. MALHOTRA 
(Jammu); Mr. Deputy-Speaker, Sir, I am 
lIory sorry to say that an elemellt of non-
.nOUIDeSS and politics has been introduced 
in the Food and Agriculture debate. My 
hon. friend, Shri Abdul Ghani Dar spoke 
just now and J never heard a word, I 
never found any observation in his speech 
regarding the agricultural situation in this 
country and any suggestion to the Govern-
ment as to what they should do for 
improving their agricultural policy. 

J would like to associate myself with 
the sentiments expressed and tributes paid 
by the Minister of State, Shri Annasahib 
Shinde, to our agricultural workers and 
farmers of this country. 

MR. DEPUTY-SPEAKER: The hon. 
Member may resume his speech on Monday. 
Now we may take up Private Members' 
Business. 

16 hn. 
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

Twenty-seventh Report 
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MR. DEPUTY-SPEAKER: 
tion is; 

The ques-

"That this House agrees with the 
Twenty-seventh Report of the Commit-
tee on Private Members' Bills and 
Resolutions presented to the House on 
the 10th April, 1%8." 

The motion was adopted. 
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